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2.02 PM                          

Sh. Ram Niwas Goel, Hon’ble Speaker in-Chair 

National Song (Vande Mataram) 
 

1. 2.03 PM Obituary References : 

The House paid homage and observed two minute silence on the demise of : 

1. Smt. Shiela Dixit, Former Chief Minister of Delhi. 

2. Smt Sushma Swaraj, Former Union Cabinet Minister & First Woman Chief Minister of 

Delhi. 

3. Sh. Sushil Choudhery, Former Member of Legislative Assembly of NCT of Delhi. 

4. Sh. Mange Ram Garg, Former Member of Legislative Assembly of NCT of Delhi. 

5. Sh. Moti Lal Sodhi, Former Member of Legislative Assembly of NCT of Delhi. 

6. Sh. Daljeet Kumar Tandon, Former Metropolitan Councillor. 

2. 2.14 PM Members of Ruling Party came into the well in protest against the demolition of Historical 

Temple of Guru Ravi Das in Tughlakabad area by DDA and demanded discussion on the 

matter. 

The Chair requested the Members to take their seats.  

However the sloganeering and disturbance continued in the House. 
 

3. 2.17 PM The Chair adjourned the House upto 2.30 PM due to disturbance in the proceedings.  

4. 2.33 PM House reassembled. 

Hon’ble Speaker in-Chair. 

5. 2.33 PM The Hon’ble Members again entered the well of the House and reiterated their demand.   

Pandemonium ensued. 

6. 2.38 PM The Chair adjourned the House upto 2.45 PM due to continued disturbance in the 

proceedings.  

7. 2.47 PM House reassembled. 

Hon’ble Speaker in-Chair. 

8. 2.48 PM The Chair stated that keeping in view of the sense of the House, he was taking up Calling 

Attention first.  He stated that the replies to Starred Questions No. 01 to 20 & Un-Starred 

Question No. 01 to 88 (except 52, 53, 68 & 77) listed for the day be treated as read and their 

replies be tabled.   

Hon’ble Speaker further directed that the matters to be raised by the following Members under 

Rule-280 be treated as read : 
 

1.  Sh. Rajesh Gupta 

2. Sh. Vishesh Ravi 

3. Sh. Sukhbir Singh Dalal 

4. Sh. Vijender Gupta 

5. Sh. Jagdish Pradhan 

6.  Ms. Bhavna Gaur 

7. Sh. Somnath Bharti 

8. Sh. Avtar Singh Kalkaji 

9. Ms. Alka Lamba 

10. Sh. Pawan Kumar Sharma 

 
 

9. 2.50 PM Calling Attention (Rule-54) : 
Sh. Vishesh Ravi called the attention of Minister of Urban Development on “situation 

arising out of the demolition of Historical Temple of Guru Ravi Dass in Tughlakabad area by 

DDA”.  He also read out his Resolution on this Subject. 
 

The following Members also expressed their views : 

1. Sh. Rajendra Pal Gautam, Hon’ble Minister of Social Welfare 

2. Sh. Sahi Ram 

3. Sh. Manoj Kumar 

4. Sh. Om Prakash Sharma 

5. Sh. Avtar Singh Kalkaji 

6. Sh. Ajay Dutt 



10. 4.04 PM The Chair adjourned the House upto 4.30 PM for Tea-Break. 

11. 4.37 PM House reassembled. 

Hon’ble Speaker in-Chair. 

12. 4.37 PM Calling Attention (Rule-54) continued : 

7. Sh. Sanjeev Jha 

8. Sh. Pankaj Pushkar 

9. Sh. Jagdeep Singh, Hon’ble Chief Whip 

10. Ms. Rakhi Birla, Hon’ble Deputy Speaker 

11. Sh. Saurabh Bharadwaj 

12. Sh. Vijender Gupta, Hon’ble Leader of Opposition  

 

Sh. Manoj Kumar and some other Members of Ruling Party raised objection over certain 

remarks passed by Sh. Vijender Gupta, Hon’ble Leader of Opposition in his speech.  The Chair 

directed that the objectionable remarks be expunged from the proceedings. 

 

Members of Ruling Party entered into the well of the House and protested. They also raised 

slogans and demanded that Sh. Vijender Gupta apologise. 

Pandemonium again ensued. 

 
13. 5.35 PM The Chair adjourned the House upto 5.45 PM due to continued disturbance in the 

proceedings.  

14. 5.50 PM House reassembled. 

Hon’ble Speaker in-Chair. 

15. 5.50 PM Calling Attention (Rule-54) continued : 
Sh. Vijender Gupta, Hon’ble Leader of Opposition continued his speech 

Sh. Arvind Kejriwal, Hon’ble Chief Minister replied to the discussion. 

 

 

16. 6.10 PM Sh. Vijender Gupta, Hon’ble Leader of Opposition & Sh. Om Prakash Sharma, Member of BJP 

interrupted the Speech of Hon’ble Chief Minister. 

The Chair named Sh. Vijender Gupta and Sh. Om Prakash Sharma and asked them to withdraw 

from the House. 

As the Members refused to withdraw voluntarily, the Chair directed the Marshalls to escort 

them out.  Sh. Jagdish Pradhan, Member of BJP walked out in protest. 

 

Sh. Vishesh Ravi moved the following Resolution with the leave of the House : 

 

“The Legislative Assembly of National Capital Territory of Delhi in its sitting held on 22August 

2019 Resolves that: 

This House shares the sentiment of millions of Indians which has been deeply hurt because of 

the demolition of Saint Ravidass Mandir in Tuglaqabad , South Delhi; 

This House respects the belief of the Dalit Community that this site was donated by the Afghan 

monarch Sikander Lodhi to Saint Ravidas, who is widely worshipped by the Dalit and other 

communities; 

This is a historically significant site where Saint Ravidas himself had visited  and lived   for 

some time and forms a part of Dalit struggle for identity and rights; 

Demolishing this temple not only crushes religious sentiments but also the history of Dalit 

Struggle; 

This House resolves that the Central Government has badly mishandled this issue by not 

supporting their cause in the Court of law which finally led to its unjustified and unfortunate 

demolition; 

 



This House further resolves to convey the sentiments of millions of people to the Central 

Government and demands that the Centre must immediately bring an Ordinance to allot the 

said land for Ravidas Mandir; 

This House also resolves that the Government of NCT of Delhi should construct a magnificent 

Ravidas Mandir at the same site after the Centre allots the land.” 

The Resolution moved by Sh. Vishesh Ravi was put to vote and adopted by voice-vote. 
 

17. 6.18 PM The Chair extended the sitting of the House upto 6:30 PM. 

18. 6.20 PM Papers laid on the Table: 
I. Shri Manish Sisodia, Hon’ble Deputy Chief Minister laid copies of the following on the 

Table of the House: 

I. Annual Report of DTTDC for the year 2017-18 (Hindi & English Version). 

II. Abstracts of Balance Sheet of DTTDC for the year 2017-18 (Urdu & Punjabi Version). 
 

II. Shri Satyendar Jain, Hon’ble Minister of Power laid copies of the following on the Table 

of the House: 

I. Annual Report of Delhi Electricity Regulatory Commission for the year 2015-16 

(English & Hindi Version). 

II. Annual Report of Delhi Power Company Limited (DPCL) for the year 2016-17 (Hindi 

& English Version). 

III. Summary of Annual Report of Delhi Power Company Limited (DPCL) for the year 

2016-17 (Punjabi & Urdu Version). 

IV. Annual Report of Shahjahanabad Redevelopment Corporation (SRDC) for the year 

2017-18 (English & Hindi Version)  

V. Notification No.F.17(85)/DERC/Engg./2019-2020/6432/418 dated 27/05/2019 

regarding Delhi Electricity Regulatory Commission (Supply Code and Performance 

Standards) (Fourth Amendment) Regulations, 2019 (English & Hindi Version) 
 

19. 6.21 PM The Chair adjourned the House upto 02.00 PM on Friday, 23 August 2019. 

 

Delhi                                                                    C. Velmurugan 

22 August, 2019                                                                              Secretary 

  








